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IN THE CENTRRL ADMINISTRRTIUE TRIBUNALE
JRIPUR BENCH JAIPUR )
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Hon ble Mr.‘Justxce D Lo Mehta, Vice Chaxrman. '
: : Hon ble Mr.EB B. NahaJan, Adm. Nembar. |
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’12 Haard the laarned counsal for the partias.l
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lared Lllagal andl
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(a Be MabaJan) o R 4 , L
Adm.m%mbar N Vice Chairman
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